
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

TAP EAL N | 1820F 2

writ Appear under crause 15 of the Letters patent preferred against the order
dated 2610612025 in w. p. (TR) .No. 4754 of 2o1r on the fire of the High court.

Between:

[ 34881

HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

MONDAY, THE SIXTEENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

Y Yq4g! Rao, S/o V.V Koneru. Aged about 76 years, Occ. Retired ARpCNo.2316 R/o. Maruthi Nagar, Kantes6G;ft;il;drd irtizamabad District.

AND

IAN

'1. The Superintendent of police, Nizamabad, Nizamabad District.
2. The Director General of police, State of Telangana, Hyderabad.
3. The State of Telanoana,_Bgp- 

-Uy 
its principal Secretary, Home Department,Secretariat, HyderaSad -SOO'O2i 
'- " virei vvvr

a 9,^?i*q{ Rao, S-/o. Rama.Rao, Aged about 49 years, Occ. A.R.p.C. No.1429, DAR Head euarters trtizamaOaia nlo. flirurrbra Distiici.
(The respondent No. 4 is not necessary in writ appeal) petitioner no. 2 inwrit petition

...APPELLANT

...RESPONDENTS

:2

Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court may be preased to
suspend the impugned orders issued by the 3rd respondent Charge Memo
No.46-39 and 40/PR/NZB/1999-2015 dated 18.0s.2015 and the common orders
dated 26.06.2015 passed in w.p.(rR) No.47s4 of 2017 pending disposar of the
above Writ Appeal.



Counselfor the Appellant: SRI NAYAKAWADI RAMESH

Counselfor the Respondent No.1 to 3: SRI B.KRISHNA,
GP FOR SERVTCES (HOME)

The Court delivered the following: JUDGMENT
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WRI t API,EAL No.182 of 2026

Dated:16.02.2026

llctu'een:

V.Vcnkat Rao

...Appellant

and
'l'he 

Superintendent of Police,
Nizarnabad, Nizamabad District,
and 3 others.

... Respondcnts

.IUDGMEN'T:

l-earned counsel Sri Nayakawadi r{arnesri appears lor the

appellant.

Sri B.Krishna, leanrecl (ior,'c.rrnent plcader tbr Services (l{orne).

appears lor respondents No.l to 3

\
q
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2. 'l'lre prcscnt appeal arises out of the.iudgment clated 26.06.20')5

passcd [r'r the learned u'rit court in \\/.P ('ft{).No.4754 ot'2017 prcl'errcd

by thc apltclllnt.

-]. I I',c lcarttcd r.r rit court. r iclc in'rpugncd .ir"rclgnretlt. hacl clircctecl

i

cottclusiorr ol'thc clcpartrnenta[ ;rroceedings u,ithin a periocl ol' hrur

rnonths lionr thc rlate of rcceipt ol'thc copl o{'the ordcr by accordillg arl

opportunitr ol' ltcarring to the appcllant ancl to producc cr iclcucc irr

suppol't o thc casc ol'thc allpellant.

4. 'l'h: appclliu-rt had bcen procccded against under the chargc utento

clatcd lti.(r-5 2()l-i rvith thc [bllon.ing article ol'charge:

"z\ r'ticle

(ircss Miscouduct ot'Sri V.Verrkat ltao. PC 129 arrcl

Sti Ci.l'r'asada Rao. I)C ltl29 ol DAR, nNizarnabad district fbr thcir
iurautlrorisccl aL'lscrrce l'r'onr dutv. lcaving the I{qrs and proccedcd to
\{trrttllai rr i(lrotrt attv leave or llerrttissit'rn ol olfict:r's. carryittg Servicc
rcvolvcr rrrrautlroriscdh [o othe t statc rr itlrout arn lterrnissiorr ancl

rurisusing the rveapou. irrrolvenrent irr Crirrrinal case No.6(r/1999 U/s 410.
489(U), ll0(U) IPC at Munrbai. sLrppressing the facts of their arrest
bcf,ore, the disciplirrarl, authority, suppressing the fiacts of seizure ol'
\vcap()n b1 Munrbai Police, threatenirrg the civilians by showing the
scrvic: rcvolver wlrich is a violation of rule 3 and 4(i) of AI'}CS Corrduct
Rulc 1964."'

5. 'fhe appellant has also laced criminal case under Sections 420.

4898 and l20tl of the Indian Penal Code, 1860, being Crime No.66 oi

1999 befbre thc learned Additional Chiel'Metropolitan Magistrate, lgtl'
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Court, Esplanade at Mumbai. T'he appellant, who was accused No.4, was

acquitted on 18.02.2012. The charges related to criminal conspiracy on

15.08.1999 to induce the innocent citizen to exchange the fake currency

notcs of Rs.10.00 lakhs in exchange ol' Rs.3.00 lakhs (gonuine) and

Lrpon trap. thc accuscd No.l and 2 were found carrying a sack containing

tirke currency notes. Accused No.3 and 4 acted as police pcrsons {iom

.\nclhra l)raclesh and threatened the police persons r.vho arranged the

trap.

6- It appears that the charges in the criminal procccclings and the

dcpartntcntal procccclings rvere not one and the salrle. 'fhe learned rvrit

court, even after taking note of'the submission of the appellant that he

\\'as superannuated in 2016, thought it proper to direct conclusion of'the

departmcntal procecding within a stipulated period. It u,as not inclined

to cluash thc impugned charge rnemo dated 18.05.2015.

7. Learned counsel for the appellant has endeavoured to satis$z that

the rvitnesses in the departmental proceedings are also the same.

Moreover, after nine years o1'retirement, the departrnental proceedings

rvould be onerous upon the appellant. \
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8. Lcamed Government Pleader for Services (tlome) appearing lor

respondents No.1 to 3 subnrits that initially the learned Administrativc

'l'ribrrnal hacl grantcd stay on the departmental proceedings. Alicr

passing o1'the impugncd order, pemrission fiom the Governtttent has

bcen takcrr ancl an inquiry officer has been appointed and thc

dcpaltrnental procecdings u'ould be concluded rvithin the tinre

prcscribed hy the lcarncd writ court.

9. I-lar ing regard to the facts and circumstanccs noted above, nc dt'r

not fincl anr inl'irrnitv in the irnpugned order of the learned rvrit court

u'arranting interl-erencs as thc criminal proceedings and departmcntal

proce:dings operatc on different set of charges. Mere acquittal in the

crirnirral proceedings would not ipso -facto entail quashing ol' thc

departmcntal procccdings. If the rule provides for conduct oI

deparlrnental procecdings, even after retircment, the ernployer r.l,ould be

rvithin his rights to do so. 'fhe learned r,vrit court, therefore, ri-ehtly

directt:d the disciplinary authority to conclude the proceedings within a

time fi'ame so that a tinality is atLached to the proceedings initiated

10. Accordingly, for the above reasons, the instant appeal is

dismissed. Ihere shall be no order as to costs.
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To,

Miscellaneous applications pcnding. ilany, shall stand closcd
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//TRUE COPYII
TION OFFICER

1. One CC to SRI NAYAKAWADI RANIESH,

2. Two CCs to GP FOR SERVICES (HOtVlE), High Court for the State of
Telangana at Hyderabad [OUT]

3 Two CD Copies
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HIGH COURT

DATED 
"' 

16t02t2026

JUDGMENT

WA.No.182 of 2026

DISMISSING THE WRIT APPEAL,

WITHOU'T COSTS

I{E S1

()
2 3 i{liR /tlF

* *

L? ?


